FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR “REGENCY WORLD
CONSULTING LIMITED” CARRYING ON BUSINESS OF GENERAL INVESTMENT
AT C-36 BASEMENT FRIENDS COLONY EAST, NEW DELHI, DELHI, INDIA -

110065

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN & Regency World Consulting Limited
CIN/ LLP No. CIN-L74210DL1985PLC021863
2. | Address of the registered office C-36 Basement Friends Colony East, New
Delhi, Delhi, India - 110065
3. | URL of website https://regencyworld.net/
4. | Details of place where majority of fixed assets are NA
located
5. | Installed capacity of main products/ services NA
6. | Quantity and value of main products/ services sold in | Nil
last financial year
7. | Number of employees/ workmen Nil (Not Available)
8. | Further details including last available financial Information can be obtained by writing an
statements (with schedules) of two years, lists of e-mail to the RP at
creditors are available at URL: cirp.regencyworld@gmail.com
9. | Eligibility for resolution applicants under section Information can be obtained by writing an
25(2)(h) of the Code is available at URL: e-mail to the RP at
cirp.regencyworld@gmail.com
10. | Last date for receipt of expression of interest 15.10.2025
11. | Date of issue of provisional list of prospective 25.10.2025
resolution applicants
12. | Last date for submission of objections to provisional | 30.10.2025
list
13. | Date of issue of final list of prospective resolution 09.11.2025
applicants
14. | Date of issue of information memorandum, 14.11.2025
evaluation matrix and request for resolution plans to
prospective resolution applicants
15. | Last date for submission of resolution plans 14.12.2025
16. | Process email id to submit Expression of Interest cirp.regencyworld@gmail.com
Deepak Arora
Resolution Professional
Regency World Consulting Limited
Reg. No: IBBI/TPA-003/ICAI-N-00418/2022-2023/14120
AFA Valid Upto- 30.06.2026
Add - 17, LGF, Defence Enclave
Vikas Marg, New Delhi-11009
DATE:30.09.2025

PLACE: New Delhi



https://regencyworld.net/
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/ SALE MOTICE \
The under mentioned Assets will be sold through ouction on “AS 1S

WHERE IS BASIS™ and  =AS 1S WHAT IS BASIS" for recovery of dues as
per court orders, in the following coses:-

Caose Details Asset Detoils Reserve EMD
Prica{Rs)| Amournt (Rs)
ICICI Bank Vs Maoke ond Model- BMW 7 Hs, Rz,
Bhinder Perminder| Series 730LD DPE {CBU), | 20,00, | 5.00,000/-
Singh Case No- ‘ehicle Mo- CHD1BX00G4, | 000~
CA FLAEH2024 Manuf yr-2019

Auction Date and Time : 16-0October-2025 from 1200 P 1o 02:00 Pid

EMD Details: DD PO of Emd Amount to Be Made in Favor of “1CICH Bank
Ltd' Pavaoble at Delhi ond Meeds to Be Deposited in Branch on or Before
15-Dctober-2025 Tl 05:00 PM Only

Auction Venue: Gedara Yard, Khewot No: 166/1. Near Atul Katoria Chock.
Behind Gyon Devi School, Sec-17, Sukhrali, Gurugram
Contact Person- Vijoy Shaommo (83727 20454} Maonu Anond (B228935040)

Terms of Sale

The Particulars of The Said Asset Specified Herein Above Have Been
Stated To The Best of The Information and Knowledge of The
Undersigned, Whao Shall However Mot Be Responsible For Any Emor,
Misstatement or Omission in The Said Particulars. The Interested
Participant/s &re Therefore Requested, In Their Own Interest, to Satisfy
Himselfi Themsehes! tself With Regord to The Sald Asset and other
Relevant Details Pertaining to It Before Submitting The Bids, Interested
Bidders Are Requested to Make DDVPO of Emd Amount In Favaor of ICICI
Bank Ltd Payable at Delhi and Deposit The Some Along With Self
Attested Id Proof, Address Proof, Email id And Mobile Mumber In Qur
Office- 1CIC| Bonk Ltd, Plat Mo, 23, Shal Towernew Rohtok Rood karol
Bagh, Delthi-110005 on or Before 15-0October-2025 Till 0500 PM.
Successfully Bidder Shall Hove to Deposit Balance Sale Amount
Excluding Emd Amount Within & Da::_r$ From The Approval Dote By The
Way of FPoy Order/Demand Droft/RTGSMeft. If Highest Bidder Fails to
Deposit Bolance Sale Amount Within 5 Days of Approval Date,
His" Her Emd Amount Will Be Forfeited By The Bank.,

The Intending Bidders May Visit At Icici Bank Ltd, Flot Mo, 23, Shal Tower,
Mew Rohtok Rood, Korol Bagh, Delhi For Details and Inspection of The

| Said Hypothecoted Vehicle. l
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SALE MOTICE

The under mentioned Assets will be sold through auction on "AS 15
WHERE IS BASIS" and.  “AS 15 WHAT IS BASIS" for recovery of dues os
per court orders, in the following cases:-

Asset Details

| Reserve EMD
| PriceiRs)| Amount {Rs)

ICICI Bank vs SAHA  |Make and Model- VOLYO | Rs. 3,50, Rs.
INFRATECH PVT LTD,! XC 60, Vehicle No- 35,000/

|Case No. TA/L786/2023] DLECOS91L, Manud Y- 2016

Auction Dote and Time : 07- November - 2025 from 1 2:00 P to 02300 PR
EMD Details:DOPO of EMD amount ta be made in fover of 1CIC) Bonk Lid'
payable ot Delthi and needs to be deposited in bronch on or before
G- Maovember- 2025 Hll 05:00 PM only

Auction Venue, Godarg Yard, Khewat Mo; 166/1, Mear Atul Katorio Chock,
Behind Gyan Devi School, Sec-17, Sukhrali, Gurugram

Contact Person-Vijay Shorma (937 27 30494)) Maonu Ancand [8928935040)

Terms of Sale

The particulars of the said asset specified herein obove howve been stated
to the best of the information and knowledge of the undersigned, who
shall howewer not be responsible for any ercor, misstatemeant or omission
in the soid particulars. The interested participant/s are therefore
requested, in their own interest, to satisfy himself f themsehses! itself with
regord 1o the soid asset and other relevont detoils pertaining to it before
submitting the bids. Interested bidders are reguested to moke DDYPO of
EMED aomount in fovor of ICICI Bonk Litd poyoble ot Delhi and deposit the
same along with self ottested 1D proof. oddress proof, Email ID and Mobile
numier in our office -ICICI Bank Ltd, Plot Mo 23.Shal Tower, Mew Rohtok
Road, Karol Bagh, Delhi- 110005 onor before 06-Movember- 20254l 0500 PR,
Successfully bidder shall have to deposit bolonce sole amount exciuding
EMD amount within 5 days from the approval dote by the way of pay
orderdemond droft/RTGS/NEFT. If highest bidder fails to deposit bolance
sale amount within 5 days of approval date, his/ her EMD amount will be
forfeited by the Bank.

The intending bidders may visit ot ICIC) Bank Ltd, Plot Ne 23, Shal Tower,
Mew Rohtak Road Karol Bagh, Delhi for details ond inspection of the said
hypothécated vehicle,
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343010700000459, 343010730000216, 0419,
IWIE A H HIET A9 F 5P ARBAT B ferrAfeiRad &1 aTde Bl
B - 3P AcABAl3N Bf FLASE S JT A 7.10,000/- Hemft & st dTwg
STAT BT BN (AB Sicitepdiai I ¢ A siter feam sreem). dieftadr
B U TgTAT AT/ BIE AT AT 3ATAT BIOT. 3D STeTpRl & oo
FUAT 9025401720 R AYS B3

siftrgpa srferart

anférata Argen! WA .

f SALE NOTICE N
T : 2 : :

he under mentioned Assets will be sold through ouction on "A% IS
WHERE IS BASIS™ ond A% 1S WHAT 15 BASIS" far recovery of dues as per
court orders, inthe folowing cases:-

3MY® YHYFQH Gl HAT 16797300000158 & IfTd 30 /06 /2025 Pl HIh
w ¥ AR UAF T T, 26,49,455,/41 (I BAG ARG ITAH FOIR AR
[ gEud 3R gdharerd U AE) @ AR, 96 @ A,/ MHG) TR
H M W 2 o gfdad! (Uuct ureR) T T | 16797600000361 B
I 23 /07 /2025 BT T. 23,59,130 /02 (FUF A oG SIS BOIR U ST
T 3R 3T U A7) @& A < B

T H g% & WeAoR, 3Ud FUT W /WAl b RGNS & faenfder
@ APAR 22.07.2025 BT IR—Fwqfed aReufcr & wu & a@ffga faar o 2
SITORT IR & b 3T I<H AR BT 9.85: UNT g9 BT & H AT <191 Al
AR foeal dfzd, oifaR /SecAd Yool IR oFTdl |fed, UhHyaud #
30.06.2025 W, AT BF I <(U—37q gfdad] (Wudh urar) o # # 23.07.2025
T 1135% Ufd a¥ @ X 9 IR @ afkd, wifie fewal afd,
IR / SSTHE Yol IR ANTAl Afed, §9 a1 &I [ | 60 &A1 & Wia”
YA B | VAT 5 IR W, S ue 3R Sudth grfea uReuRen @ g
AT B gRT 13 B A I TRBAT BT TANT BT, O B9 TR BHeoll
FHR1, o I U, IR A1 O & ArE A ERdAiaRd B B ER
A B, AT 3MYSDT Dls IR FaT AU 947 qorr R axger & forg QR
gR¥FTRI BT ydes 319 g1 H T |

g gfd fear Srar € & ey do @ folRed weafa & e Sug fady of
Jrfard aR=ufRy @ f9en), o a7 e fasl) o=y #eds | exiaRd &t B |
IS 3T SO SRR BT YA dRA H fd%hdl B0 8 AR 4% FW qqN
TR SUARIHS HRATS Y BRAT &, A 3T b Bl I Aae d Y 7y
Ff ANTd, Yob AR T BT YA B B oY SRR B8R | Q. qHTa
ar do O f5RD iR g & Ay T o A & forg onmua vy afthra
®U Y BRATE] BT | MUl a7 GRiard aReuRial @foyfa FuRm) &1 g
% oy Suctel 999 @& Ady # IfAf e @7 aRT 13 (8) @ WIAHI @F IR W
T fbar Sirar 2 |

T AT d% BT MU IHIET AR G d oIy U I AMBRI 3R
QU R Afddhd g9E STel 391 SR &1 S © |

g8 Gl 28 s 2025 P SR BT T o IR 3MUBI &1 T ofl, fhT VAT
el BI & b aue! g8 wi el g8 8, e erRor wRedl s &

ITAR TE YD AT 8 1T |

W v v e,

1A e 29 e 2028 (ot sftfvm & st it adftvrl)

Case Details Asset Details Reserva| —EMD
Price|Rs) | Amournt (R}
ICICI Bank vs Make and Madel- RENALULT Rs. As.
Sondeep FLUEMCE, Vehicle Mo, 4,40, 34,000/
Kurmar, Cose UP16BES195, Monuf, ¥r- 2016 | Q00/-
Mo, RCa0/2019
iM Oa/43/2017
ICICI Bank wvs Maoke and Model- SWARA Rs. Rs.
Shohonoj, Casa KATDA, SML ISUZLE 1.80, 25,0040/
Mo TAMND 154 |[ZTRASMTCHIBELWE, Vehicle Mo.| 000/-
af 2022 UP14GTA330, Manuf. Yr- 2017
ICICT Bank vs Make and Model- Hyundal Rs. Rs.
Mursalin, Cose |Xcent, Vehicle Mo, Unregistered,| 20,000/~ | 20,000/
Mo, CS 5CJ Manuf, ¥r- 2016 Engine No:
3184419 GALAGMO44503, Chosis Ma:
MALATAICLGM1BZ2390D

ICICI Bankws | Moke and Model- Tato Sofori, | RS Rs.
Mitin, Case No. Vehicle No. DLECMAE919, 1,30, | 25000/-
Ch (COMM] Mo Manuf. ¥r- 2015 00y-
27932019
ICICH Bonk vs Make ond Model- Nissan Rs. Rs.
Himanshu Terrana, Vehicle Mo, DL 11C4A | 150, 25,000/
Sharmo, Case 7699, Manuf, ¥r- 2016 000y
Mo. CS [COMM)
Mo, 894721
ICICI Bonk vs Moke and Model- Rs. Rs.
Rishi Raj, Case |VOLKSWAGEN VENTO, Vehicle| 160, 25,000/
Blo, C5 (CORMM] Mo, HRE1BPA115, Manuf. Y -
Mo 9172023 2016
ICICI Bank vs Moke and Model- BMW X1 181.| Rs Rs.
Prateek Vehicle Mo, HR26DP1957, H.E0, ga.00aa/-
Wiadhwa, Monuf. ¥r- 2018 OO~
Cose Mo.
DAS187/2023
ICICI Bank vs Make and Model- Moruti Rs. Rs.
Tejinder, Cose Waogon R, Vehicle Mo. 80.000/- | 25,000/-
Mo, Ex. Ma. CL&ECP4328, Manuf. ¥r- 2015
3F4r2021

Auction Dote and Time: 16- October 2025 from 1200 PR 1o 0200 PM
EMD Details: DD/PO of EMD amount to be made in fovar of |CICI Banbk Ltd'
payable at Delhi ond needs to be deposited in bronch on or before
15-October-2025 till 05200 P only

Auction Venue: GodaroYard, Khewot Mo: 16641, Mear Atul Kotario Chock,
Behind Gyan Devi School, Sec- 17, Sukhrali, Gurugram

Contoct Ferson- Vijoy Sharmao (937 2720494) Manu &naond (2928935040)

Terms of Sole

The particulars of the said asset specified herein above hove been stated
to the best of the information and knowledge of the undersigned, who
shall however not be responsible for any errar, misstotement of omission
in the soid particulars., The interested porticipont/s are therefore
requested, in their own interest, to sotisfy himself [/ themselves! tself with

% ard to the soid asset-and other relevant details pertulnlmi to it before
submitting the bids. Interested bidders are requested to moke DEYPO of
EMD amount in favor of ICICI Baonk Ltd pavable ot Delhi ond deposit the
same along with self attested ID proof, address proof, Email ID and Mobile
number in cur office- ICIC] Bank Ltd, Plot Mo 23,5hal Tower, New Rohtok
Road, Karol Bagh, Delhi- 110005 on or before 15-0ctober-2025 605 PM.
Successfully bidder shall hove to deposit bolonce sole omount excluding
EMD amount within 5 doys from the approval dote by the waoy of pay
orderfdemand draft/RTGS/MNEFT. If highest bidder fails to deposit balonce
sale omount within & days of approval dote, his/ her EMD amount will be
forfeited by the Bank.

The intending bidders may visit ot ICICI Bank Ltd, Plot Mo 23,5hal
Tower,New Rohtok Road,Karel Bagh,Delhi for details ond inspection of

WY ¥, ETAE-26
[Shot (Frme) fm, 2014 % 199 30 3 STHAR]
Teh 59 9 TR T § a0t & dSfighd e o 9d H qRade & fg SAER 99 § gehid
R ST aret faRma=
it freeres, =8 foeelt & wma
HUT TfafEm, 2013 T URT 13 1 SU-9RT (4) 3R o (Frme) fam, 2014 & a9 30 &6
I9-f9W (5) & Ee (V) & e )
3R
Thwh! 3fedn UEae faties (Yd # wefmn wee fafties & W @ w) e deiigd
HEE 1, 4t SR A, I @M, foeel, 72 feoed, Sua 110016 MEwA # €, & A |
TAERT 3T a1 1 Gfad feran srar & fF " g wnfd uewr feedt & "o Isa" # 39 defiga
FTATT hl URafdd e & fIT o=t w61 @erq 91 o fau 04 fader, 2025 i RS ST@TemRor
R § aiRd fa9y g & SER Ul % HEReH 3ifh THIUYE & uRadd @i g & fag
HIET AfUfEE, 2013 T URT 13 W 3fATd 3MASHh HUAl hg WHR o YW MG I ol J&d
Excik gl
Ul % Yol wATT % 39 WG Rad @ Afe frd =afte @1 fea gonfed an €1, 3 e
amafa MCA-21 9@ (www.mca.gov.in) TR fareres Rrehmra e et Tqd o3 Tehd & 312al
3G A affq dSiighd e § g Ul hl IHH! Tk Ui 6 W 39 G % ThRH
fafr & <iee ool & iR e fd T gfa e U % HRUT A IeorE HA gU T A9 T
BN G 19 sl At freeres @ ua: si-2 fi, 2 U 9, |, deeae sidieg wed, disisil
i, ¢ foeeli-110003 H STHT 63 AT STHT AT 31 Yol STk 9 Hai:
1, o eRfer 7nt, B T, fooeh, 2 faeet, Eiuer 1100163MET
T=hteh! 3feam Wigae fafmes
(qd ¥ u=fmn wzae fafee & @ ¥ 9)
W I ¥ I IWH WM W
/-
ditT 9o
freoreR
ST 09314484

faqteam: 29.09.2025

ESJICH :lé ﬁv_vﬁ
N g';l:e e wEAvEe ateds . .
‘J www.smcfinance.com (U / THSSRUHTHUITH )

WU HETT T UdT: 11-6%, Wifd e, gEr ¥, 7F faeei-110005
W H.: +91-11-30111000, ¥Wet: nbfccare@smcfinance.com,
CIN: US1909DL.1996PTC353582

TASERT f9 &9 & Foferi 3R WM dR W SHa1 i gfaa o s € & e
feu o wrdt # et W@ e E@E F smwell, {1 ¥ 1 aE A ¥ 9%
I & A1 USiihd TH gRT IR-9IR Jrod fFT T % Sras]g a9k /isi= JeH i
# fawa W) §, 39 FHU & dslighd hrierd H 09 3TFER 2025 I Gaw 11 o9 A
AT A STd TR 1 T © M & T el arkeE § i o
ITAE T W, Y A Fg W yid form smem | S awqd e 7@ 8 e,
IR HTH 18 o i fea™l | St @t dadrse (www.smcfinance.com) 31
et g T faavor IERia A % a8 S ST | 39 Aes-e A 9 Hefd
oo fem @R o (" U @) ugd & fou uen frafafaa a9 fodew S
https://www.smcfinance.com/gold-loan.php

fiRdl W@ MU @6l w GEEE e A JEREGR IR R0 @ o -
GLD2442075; 9Tet hicit: 507 @l 9. - GLD2433749; HiSTqR: 07 @l 4.,
-~ GLD2449375, GLD2466295, siiciiemrsti @ erie € fF 9 22 wid 5 &3
3R ? 20,000/- =t RER AR FARESITH. /TTETHSY/ SMECHNTH, /Sl & Ay J
ST I | I RN <Al T EA B bl RAafa H Ao w < S | Setierarst i
ieTHr T TR 19T I U HIE/RMES IS IR SIHR T |t A 2w | e
% T Fueh &3 (F. 7026000426 / 9971804797 )

o faoett SAfereRa SAfereRTd
faqier: 30-09-2025 WSS WEAEA |iadst ur. fo.
BIH ol

@ fog sl o sffaafe &g saw
W—36 IWic, Hew iaFT ¥, 75 ficell, e, ¥RT — 110065 #
T 9 @ e Harferd HRem
(TR faTen ¢d WM stear 91 (@fdive afhal & g Rarear s mme ufisan) ffem,
2016 @ fafve™ 36v @ Su-—faffmm (1) & i)

. Ui fdaRor
1 |®ARe IeR &1 9M, 99 SiR|Aci dee ddfeeT fafice
MY / TATAYT HaR Al IMETT: L74210DL1985PLCO21863

2 |USiga HrEferd @ ar A—36 JTHT Hed DA 53¢, T3 faoet,
faeell, YRT — 110065

https://regencyworld.net

3 | YRV dT  JaHlge

4 |99 M BT fqaRer STEF SIfSwier 3ree | vHY
wuferaf Rera €
5 |q=a Sourel /arett @ venfid erar T
6 |fiear foo af # <9 MW Ty
TR/ Aatalt B AT R g
7 | SHARAT /e @) der A (SUTeT TE 7)

8 |1 aul & Sifc Suere faxig fAaReT (o4, |[SFe Ry 3Rt &1

ol @ ren), ForeTrell @l gE Afed|cirp.regencyworld@gmail.com T
I fIaRTT JRIRYS W SUA & $—Ad forgdR o< BT S |\ g |

9 |V @ uRT 25Q2)(TA) & TET FHIEN |AFHR AR BT cirp.regencyworld@gmail.com
JMMATDI & Ty Il JoTRUS TR Il 2: | R $—Hel fol@a” W @l o |aahl 2 |
10 | 3ol @) arfiefts ot axe @ sifaw fafdr|15—10—2025

1 |G FERITE odgdl @l SHfaH T [25—10—2025
S R @1 fafer

12 |oFfod A W SUfRRl URJA @A H1[30—10—2025
ifeH et
13 | I TN STaGdl B A AT SIRT[09—11—2025
& @l fafr
14 |GG AR SGHT BT AT U, [14—11—-2025
T #fgad iR AR Ao @
forg arRie S A @ R
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TUESDAY, SEPTEMBER 30, 2025

Form Mo. URC-2

Advertisement giving notice about registration under
Part | of Chapter XXI
[Pursuant to section 374(b) of the companies Act, 2013 and

rule 4{1) of the companies {Authorised to Register) Rules, 2014]

1. Motice is hereby given that in pursuance of sub-section
(2) of section 386 of the Companles Act, 2013, an
application has been made to the Registrar at Delhi that the
DA APNI RASOI DINE IN LLP (the 'LLF") may be registered under
Part | of Chapter XXl of the Companies Act 2013, a5 a company
limited by shares.

2. The principal objects of the company are as follows: Restaurants
& food services

3. A copy of the draft memorandum and articles of association of
the proposad company may be inspected at the office at C-132,
Ground Floor, Block-C, Ashok Vihar Phase-1, Delhi-110052.

4 Motice |s hereby given that any person objecting to this
application may communicate their objection in writing to the
Registrar of Companies at The Registrar of Companies (ROC)
Central Processing Centre (CPC), ICA, Manesar, Plot No. 6, 7
& 8, sector-5, IMT Manesar, Gurgaon, Haryana- 122050" within
twenty-onea days from the date of publication of this notice, with
a copy to the company at its registered office.

Mame(s) of Applicant

Dated this 29" day of September, 2025 M/s Da Apni Rasoi Dine In LLP

Corporate Office: No. 167-169, 2nd Floor,
Anna Salai, Saidapet, Chennai-600015.
Branch Offices F-8, Mahalaxmi Metro Tower,

HIMDIL A Sector-4, Vaishali, Ghaziabad-201010

HOUSING FINAMCE Email: auction@hindujahousingfinance.com

HINDUJA HOUSING FINANCE LIMITED

CLM - ANKIT GARG 9654060881, CLM - GAURAV RATHORE 9999243349
RRM - AMIT KAUSHIK, ALM - ARUN MOHAN SHARMA

PUBLIC NOTICE OF PHYSICAL POSSESSION OF IMMOVABLE PROPERTY

LOAN NO- DL/GRN/ALPH/A000000138

To, 1.Mr. SANTOSHGUPTA 2.Mrs POONAMDEVI

Both at: H NO- WP-110, WAZIRPUR-3, ASHOK VIHAR, SARASWATI VIHAR, NORTH
WESTDELHI -110052
Whereas vide Order dated 29-07-2025 passed by Ld. Additional District Magistrate, Ghaziabad the
physical possession of the property being All that piece and parcel of Portion Bearing Flat No.
GF-3, on Ground floor, area measuring 750 Sq. Ft., built-up Plot No. 103, Block B, situated in
the residential colony known as SLF VED Vihar, at Village Saidullabad, Loni, Tehsil and
District Ghaziabad. -. has been taken over by M/s Hinduja Housing Finance Ltd.on 23.09.2025.
[ LOAN NO- DL/DEL/LXND/A000001693
To, 1.Mr.NAVEEN NAGAR 2.Mrs ANJUANJU

Both at: MONDLA BANTHLA LONI GHAZIABAD, NEAR MOKSH DHAM TEMPLE
Ghaziabad Uttar Pradesh-201102
Whereas vide Order dated 18-07-2025 passed by Ld. Additional District Magistrate, Ghaziabad the
physical possession of the property being All that piece and parcel of Portion Bearing Freehold
Residential Plot no. 1 areameasuring 100 Sq. yd or say 83.61 Sq. mt. pertaining to khasra no.
1310, situated in village Loni ( Chakbandi Area) Loni, Ghaziabad U.P..East: Other Property
West Entry/17 ft wide Road North 15 ft wide road South Other Property. -. has been taken
over by M/s Hinduja Housing Finance Ltd. on 23.09.2025.

SHARDA MOTOR INDUSTRIES LIMITED

l? (CIN: LraguaDl1986PLLD23202)
Registered Cffice: D ¥ehla Industrial Area, Phase |, New Delhi-110020
Tal: #81 114 0 Email: investorredations@shardamator.com
Website: www.shardamotor.com

PUBLIC NOTICE
Pursuant to Securities and Exchange Board of India (Prohibibon of Insider Trading)
Requlations, 2015, and other applicable laws, if any, this is to inform you that
Trading Windaw shall remain closed from Wednesday, October 01, 2025 until forty-
eight hours of the declaration of Financial Results for the (£"%) second quarier of the
financial year 2025-26. Therefore, none of the connecled persans of the company
can deal in the company's shares dunng this "Prohibited Penod”

AT,

Far Shasda Malce indusines Limiled
=i
Ml shiral

Diate 29,049, 2025
; Exgculive Direcior & Company Secretary

Flaca: Maw Dalhi

Edalwsiss

UET1D00MHZODTPLCATATSE et ik Reconstruction
- 400 098,

EDELWEISS ASSET RECONSTRUCTION CO, LTD. EE‘

CiM -
Edelweiss House, O C.5.T Road, Kalina, Mumbai

APPENDIX IV [rule-8(1)]

Possession Notice (for Inmovable property)
Whereas, the authorized officer Edelweiss Asset Reconstruction Company Limited (Acting in
its capacity as Trustee of EARC Trust SC- 453) under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of
powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002, issued demand notice dated July 10, 2025 calling upon the borrower Parsvnath
Developers Limited, Dreamweaver Realtors Private Limited, Dae Realtors Private Limited,
INZA Realcon Private Limited, Evergreen Realtors Private Limited, Oni Projects Private
Limited, Jaguar Buildwell Private Limited, Parsvnath Sharmistha Realtors Private Limited,
Parsvnath Hessa Developers Private Limited, Prasidhi Developers Private Limited,
Parikrama Infrastructure Private Limited, Springdale Realtors Private Limited, Scorpio
Realtors Private Limited, Pradeep Kumar Jain, Timebound Contracts Private Limited,
Parasnath And Associates Private Limited and Mr. Pradeep Kumar Jain & Sons and all HUF
to repay the amount mentioned in the notice being Rs 905,54,96,000 (Rupees Nine Hundred
Five Crores Fifty-Four Lakhs Ninety-Six Thousand Only) as on February 28, 2023 along with
further interests, costs and expensed thereon within 60 days from the date of receipt of said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower, mort-
gagors, guarantors and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under sub-section (4) of
section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on this the
24th day of September of the year 2025.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.
The borrower, guarantors and mortgagors in particular and the public in general is hereby cau-
tioned not to deal with the property and any dealings with the property will be subject to the charge
of Edelweiss Asset Reconstruction Company Limited (Acting in its capacity as Trustee of
EARC Trust SC- 453) for an amount of Rs 905,54,96,000 (Rupees Nine Hundred Five Crores
Fifty-Four Lakhs Ninety-Six Thousand Only) as on February 28, 2023 along with further inter-
ests, costs and expensed thereon.

DESCRIPTION OF SECURED ASSET

All the rights, title, interest and benefits (both present and future) pertaining to all the piece and
parcel of land as more particularly described hereunder:

LOAN NO- DL/GRN/ALPH/A000000014

To, 1.Mr.RISHAB CHAUDHARY 2. MrRITESH CHAUDHARY

Both at: Flat no-SF-02, B-95, Shiva Apartment SLF Block-B, Ved Vihar Loni Ghaziabd-201102
Whereas vide Order dated 18-07-2025 passed by Ld. Additional District Magistrate, Ghaziabad the
physical possession of the property being All that piece and parcel of Portion Bearing Flat No-
UG-3, Rear LHS, On Upper Ground Floor, built on Freehold Residential Plot No-B-94, Area
measuring 600 sq. yds. i.e. 55.74 sq. meters, situated at S.L.F Ved Vihar in Village
Sadullabad, Parganas Loni Ghaziabad U.P-201102. has been taken over by M/s Hinduja
Housing Finance Ltd.on 23.09.2025.

LOAN NO- DL/MNR/MNGR/A000000439

To, 1.Mr.SUNILS 2.Mrs GEETAG

Both at: Flat No. UGF-2, Plot No. 179, Khasra No. 301 , Akash Vihar, Loni, Ghaziabad,
Uttar Pradesh 201102
Whereas vide Order dated 13-05-2025 passed by Ld. Additional District Magistrate, Ghaziabad the
physical possession of the property being All that piece and parcel of Portion Bearing Freehold
Residential MIG Flat No. UGF-2, Measuring 60 Sq. Yards or Say 50.16 Sq. Meter, Built on Plot
No. 179, Pertaining to Khasra No. 301, Situated in Awasiya Colony Akash Vihar (Akashwani)
Village Sadullabad, Pragna & Tehsil Loni, Distt. Ghaziabad, Uttar Pradesh - 201102, Bounded
as: East-Flat Entry, West-Plot No. 178, North-Others Property, South - Rasta 30 Ft. Wide. has
been taken over by M/s Hinduja Housing Finance Ltd.on 27.09.2025.

LOAN NO- DL/NCU/GHAU/A000001844
To, 1.Mr.SHIVAM SHARMA 2. Mr Pramod Kumar, Mrs. Manjoo
Both at: 79-C,No 5, Devi Nagar, Shiv Vihar, East Karawal Nagar Delhi 110094

Whereas vide Order dated 30-04-2025 passed by Ld. Additional District Magistrate, Ghaziabad the
physical possession of the property being All that piece and parcel of Portion Bearing Flat No
SF-4, 2nd Floor L.H.S Plot No. 1/7 and 1/8. Area Measuring 430 Sq.ft 39.95 Sq Meters at
Indraprastha Awas Yojna Loni Ghaziabad-201002. Bounded as: East Other Flat, West-Others
Flat, North-Road, South-Vaccant Plot. has been taken over by M/s Hinduja Housing Finance
Ltd.on29.09.2025.

The borrowers in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of M/s Hinduja Housing

Sr No Projects Unit No | Unit Size (in square feet)
1 Parsvnath City | C-121 | 1251
2 Parsvnath City C-122 1251
3 Parsvnath City C-123 | 1251
4 _Parsvnath City | J-006 | 2403
_ Total | 6156
Detailed Description:
Plot/ | Areato | Name |Patta |y, _
ﬁg Lessor | Type| Floor be |ofPattal Sr. Na: " Village Lessee
y details |mortgaged| File | No. |
1.| Jodhpur | Plot | J- 006 267 J-006 | 24220, 46 | Sangariya Scorpio
Development sq. yd. Realtors Private
Authority Limited
2.| Jodhpur | Plot |C-121| 139sq. | C-089 |24008| 569 | Dhina na Jodhpur
Development C-122| Yd. each 5691 | ki Dhani | Infrastructure
Authority C-123 Private Limited
56912 |

together with all structures thereon, all fixtures and fittings, constructed, erected or installed thereon or
to be constructed, erected or installed thereon at any time hereafter during the continuance of the secu-
rity hereby constituted and attached to the earth or permanently fastened to anything attached to the
earth, all undivided interest in the underlying land relating to said Immovable Properties and all rights to
use common areas and facilities and incidentals thereto, together with all trees, fences, hedges, ditch-
es, ways, sewers, drains, waters, liberties, privileges, easements and appurtenances whatsoever to the
aforesaid land or any part thereof, hereditaments or premises or any part thereof, whether presently in
existence or in the future belonging to or in anyway appurtenant thereto or usually held, occupied or
enjoyed therewith or expected to belong or be appurtenant thereto and all the estate, right, title, inter-
est, property, claim and demand whatsoever of Mortgagor into and upon the same

Date: September 30, 2025 Sd/- Authorised Officer
Place: Jodhpur, Rajasthan For Edelweiss Asset Reconstruction Company Limited

(Acting in its capacity as trustee of EARC Trust SC 453)

EDELWEISS ASSET RECONSTRUCTION CO. LTD. |_* E ( i |—-| .'n,‘.- |—-| 55

CIN = UBT100MH2O00TPLCITATSED
Edelweizs House, O C.5.T Road. Kalina, Mumbail

APPENDIX IV [rule-8(1)]

Possession Notice (for Inmovable property)
Whereas, The authorized officer Edelweiss Asset Reconstruction Company Limited
(Acting in its capacity as Trustee of EARC Trust SC- 453) under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of
2002) and in exercise of powers conferred under section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002, issued demand notice dated July 10, 2025
calling upon the borrower Parsvnath Developers Limited, Dreamweaver Realtors
Private Limited, Dae Realtors Private Limited, INZA Realcon Private Limited,
Evergreen Realtors Private Limited, Oni Projects Private Limited, Jaguar Buildwell
Private Limited, Parsvnath Sharmistha Realtors Private Limited, Parsvnath Hessa
Developers Private Limited, Prasidhi Developers Private Limited, Parikrama
Infrastructure Private Limited, Springdale Realtors Private Limited, Scorpio Realtors
Private Limited, Pradeep Kumar Jain, Timebound Contracts Private Limited,
Parasnath And Associates Private Limited and Mr. Pradeep Kumar Jain & Sons and all
HUF to repay the amount mentioned in the notice being Rs 905,54,96,000 (Rupees Nine
Hundred Five Crores Fifty-Four Lakhs Ninety-Six Thousand Only) as on February 28,
2023 along with further interests, costs and expensed thereon within 60 days from the date
of receipt of said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower, mort-
gagors, guarantors and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him under sub-sec-
tion (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002
on this the 24th day of September of the year 2025.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.
The borrower, guarantors and mortgagors in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be subject to
the charge of Edelweiss Asset Reconstruction Company Limited (Acting in its capaci-
ty as Trustee of EARC Trust SC- 453) for an amount of Rs 905,54,96,000 (Rupees Nine
Hundred Five Crores Fifty-Four Lakhs Ninety-Six Thousand Only) as on February 28,
2023 along with further interests, costs and expensed thereon.

DESCRIPTION OF SECURED ASSET

All the rights, title, interest and benefits (both present and future) pertaining to all the pieces and
parcel of land and following land being plots/ floors situated at Parsvnath City, Pal Bypass Road,
District Jodhpur in the state of Rajasthan and more particularly described hereunder:
Patta Land

- 400 098

Patta | Khasra Area | village | Lessee
Sr.No. Lessor Type sr.No.l  No. (sq. yds,) | g
1 | Urban Improvement | Commercial Dhinani |Parsvnath
Trust, Jodhpur Land 19428 | 56972 | 10283.24 Ki Dhani|Developers
Ltd.

All the rights, title, interest and benefits (both present and future) pertaining to all the piece
and parcel of land as more particularly described hereunder:

Sr. |Plot/ Floor | Area to be | Name of | Patta | Khasra| Area in|

No.| details [mortgaged|Patta File| Sr. No., No. Patta | Village Lessee
1 |Commercial| 4874.93 Non 7377 | 572 5--0 |Dhinana ki| Time Bound
Plot Patta Dhani |Contracts Private
| Limited
2 |Commercial| 10289.54 | Non 7379 | 45 3--2 | Sangariya| Time Bound
Plot Patta Contracts Private
| Limited
45 3--2 | Sangariya| Time Bound
Contracts Private
Limited

together with all structures thereon, all fixtures and fittings, constructed, erected or installed
thereon or to be constructed, erected or installed thereon at any time hereafter during the
continuance of the security hereby constituted and attached to the earth or permanently fas-
tened to anything attached to the earth, all undivided interest in the underlying land relating
to said Immovable Properties and all rights to use common areas and facilities and inciden-
tals thereto, together with all trees, fences, hedges, ditches, ways, sewers, drains, waters,
liberties, privileges, easements and appurtenances whatsoever to the aforesaid land or any
part thereof, hereditaments or premises or any part thereof, whether presently in existence
or in the future belonging to or in anyway appurtenant thereto or usually held, occupied or
enjoyed therewith or expected to belong or be appurtenant thereto and all the estate, right,
title, interest, property, claim and demand whatsoever of Mortgagor into and upon the same

Date: September 30, 2025 Sd/- Authorised Officer
Place: Jodhpur, Rajasthan For Edelweiss Asset Reconstruction Company Limited
(Acting in its capacity as trustee of EARC Trust SC 453)

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

Finance Ltd.

Date: 30.09.2025, Place: Ghaziabad Authorised Officer, Hinduja Housing Finance Limited

EDELWEISS ASSET RECONSTRUCTION CQ, LTD, ,_* Edul ,,- |—-i*' g
CIN - UBT100MMHZON0TPLCIT47T59 b 1| GonEliu
Edolweiss House, O C.5.T Road, Kalina, Mumbai

= 400 098

APPENDIX IV [rule-8(1)]

Possession Notice (for Inmovable property)
Whereas, the authorized officer Edelweiss Asset Reconstruction Company Limited (Acting in
its capacity as Trustee of EARC Trust SC- 453) under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of
powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002, issued demand notice dated July 10, 2025 calling upon the borrower Parsvnath
Developers Limited, Dreamweaver Realtors Private Limited, Dae Realtors Private Limited,
INZA Realcon Private Limited, Evergreen Realtors Private Limited, Oni Projects Private
Limited, Jaguar Buildwell Private Limited, Parsvnath Sharmistha Realtors Private Limited,
Parsvnath Hessa Developers Private Limited, Prasidhi Developers Private Limited,
Parikrama Infrastructure Private Limited, Springdale Realtors Private Limited, Scorpio
Realtors Private Limited, Pradeep Kumar Jain, Timebound Contracts Private Limited,
Parasnath And Associates Private Limited and Mr. Pradeep Kumar Jain & Sons and all HUF
to repay the amount mentioned in the notice being Rs 905,54,96,000 (Rupees Nine Hundred
Five Crores Fifty-Four Lakhs Ninety-Six Thousand Only) as on February 28, 2023 along with
further interests, costs and expensed thereon within 60 days from the date of receipt of said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower, mort-
gagors, guarantors and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under sub-section (4) of
section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on this the
24th day of September of the year 2025.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.
The borrower, guarantors and mortgagors in particular and the public in general is hereby cau-
tioned not to deal with the property and any dealings with the property will be subject to the charge
of Edelweiss Asset Reconstruction Company Limited (Acting in its capacity as Trustee of
EARC Trust SC- 453) for an amount of Rs 905,54,96,000 (Rupees Nine Hundred Five Crores
Fifty-Four Lakhs Ninety-Six Thousand Only) as on February 28, 2023 along with further inter-
ests, costs and expensed thereon.

DESCRIPTION OF SECURED ASSET

The Jodhpur Hotel Plot admeasuring 4.25 acres
All the rights, title, interest and benefits (both present and future) pertaining to all the pieces and
parcel of land and following land being plots/ floors situated at Parsvnath City, Pal Bypass Road,
District Jodhpur in the state of Rajasthan and more particularly described hereunder:
Non- Patta Land
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INVITATION FOR EXPRESSION OF INTEREST FOR

“REGENCY WORLD CONSULTING LIMITED"
CARRYIMNG OMN BUSINESS OF GEMERAL INVESTMEMNT AT C-38
Basemant Friends Colony East, New Delhl, Delhi, India - 110065

(Under sub-regulation {1) of regulation 364 of the Insolvency and

Bankruptcy Board of India {Insolvency Resclution Process for

Corporate Persons) Regulations, 2016

5L RELEVANT PARTICULARS
1. | Mama of the corporate deblor along with PAN | Regency World Consulting Limited
& CINLLP Mo, | CIN-LT4Z10011985PLCOZ1863

2. | Address offhe registered office L % Basamant Friands l:-:lll:lr'.' Easl. New
; DLIru Dalhd, bndia - 110065

3, | URL of website Ikrtps 'rcuem:-,*-'.-nﬁu:l |;.t.'

4| Dietails of place where majority of fised assefs [MA

arg locatad |
"5.1E|r.E'|:|r'a-|:|E||:|I3'n['11=|-:n'~r|:|::-uv:|'i|'=ar'.'||:es :i MA

Cuantty and value of main preducts! services: | NI|

sokd in last financial year

7. Huml:usu Dlﬂrrph:lg.nﬂﬂ' workiman hlll INuI Aualdhle

§. |Further detaiis II"IE|L..-IT"“ last auallahle Infarmation can be otisined I:l!.' wrllmg an
fingncial statemants {with schedules) of two § e-mail to he RP al

yesrs, lisis.of crediors are-avadable sl URL: I cirp.regencywaoridi@gmail.com

9. | Eligibility for resolufion apolicants undar | Information can be chtaned by writing an
section 25{2)(h} of tha Coda is avadable al | e-mail fo the AP at

| URL: | cirp.regancyworld@gmail.com

10.] Last date for receipt of gxprassion of intenast { 15-10-2025

11.| Drate of izstee of provisional list of prospective | 25-10-2025

resolution applicants

12| Last date for submission of ohjections by | ﬂ,j 1020125

pravisaana list

13| Date of wmsue of final list of prospective | |:|:r-11 2025

rescubion applicants

14 | Date of issue of information memarandum, | 14-11-2025

evaiuation matrix and requeest for resohsion |

pians io prospeciive resolufion applicants |

15| Lastdat=forsubmission of resalution plans - | 14-12-2025

16| Process emall id to submil Expression of | cirp.regencyworldi@igmail com

Inlaresl

aa i}
|

Deepak Arora,

Fesolution Professional

Regency World Consulting Limited

Reg. No: IBBIIPA-003ACAIN-00418/2022-2023/14120
AFA Valid Upto- 30.06.2026,

Add - 17, LGF, Defence Enclave

Vikas Marg, New Defhi-110092

Duate: 30-09-2025
Place: Mew Dalhi

SALE NOTICE
NEXTRA TELESERVICES PRIVATE LIMITED
(IN LIQUIDATION)
CIN: UG4204DL2006FTC150077
Reg. Off.: 83, Chilla Village (Near Fraser Suites Hotel) Mayur Vihar P
hase-1, Delhi, Delhi, India - 110091.
LIQUIDATOR: PUSHPINDER KUMAR
LIQUIDATOR ADDRESS: 4A4/54, OLD RAJINDER NAGAR, NEW DELHI-
110060, INDIA
Email; pushpinderraiip@gmail.com|
liguidatornextrateleservices@gmail.com
Contact No: +91 99682 20076
NOTICE
Sale of Corporate Deblor as a Going Concern under Requlation 32(e) and 32A
of the IBBI (Liguidation Process) Regulations, 2016
NOTICE is hereby given for the sale of the Corporate Debtor, Nextra Teleservices
Private Limited (In Liguidation), as a Going Concern, under Regulation 32 (g) read
with Reguiation 32A of the IBBI {Liguidation Process) Regulations, 2016, The
undersigned Liguidator was appointed by the Hon'ble National Company Law
Tribunal, New Delhi, Principal Bench, vide order dated 09 June 2025.
The sale will be conducted on “AS IS WHERE 18", “AS IS WHAT 15" and
“WHATEVER THERE 15" basis. Intending applicants, purchasers may obtain
further information and details of the process from the undersigned, and may
contact the office of the Liquidator on any working day (Monday to Friday)
between 11:00 AM to 6:00 PM, on or before 30.10.2025
S/
Pushpinder Kumar
Liguidator | Nexira Teleservices Privale Limited
IBBI/IPA-001/1P-P-02548/2021-2022/13888

Sr. | Property . Areato | Name Patta [Khasra|Areain| | Land Sale
[No.| Type be |of Patta|Application| No | Sale | Village | Owning| Deed
| Mortgaged| File Sr No Deed Entity No

inani | Parsvanath

Hotel Non Dhinani

1. Plot 20572.8 Patta 7380 46 | 513 | i Dhani Devalé)per 20070013

| Parsvanath
46 | 5-13 |Sangariya Developer [200700013

Ltd

together with all structures thereon, all fixtures and fittings, constructed, erected or installed
thereon or to be constructed, erected or installed thereon at any time hereafter during the
continuance of the security hereby constituted and attached to the earth or permanently fas-
tened to anything attached to the earth, all undivided interest in the underlying land relating
to said Immovable Properties and all rights to use common areas and facilities and inciden-
tals thereto, together with all trees, fences, hedges, ditches, ways, sewers, drains, waters,
liberties, privileges, easements and appurtenances whatsoever to the aforesaid land or any
part thereof, hereditaments or premises or any part thereof, whether presently in existence
or in the future belonging to or in anyway appurtenant thereto or usually held, occupied or
enjoyed therewith or expected to belong or be appurtenant thereto and all the estate, right,
title, interest, property, claim and demand whatsoever of Mortgagor into and upon the same.

Date: September 30, 2025 Sd/- Authorised Officer
Place: Jodhpur, Rajasthan For Edelweiss Asset Reconstruction Company Limited
(Acting in its capacity as trustee of EARC Trust SC 453)

EDELWEISS ASSET RECONSTRUCTION COQ. LTD.
CIN - Ug7100MHZODOTPLCT T4 75D
Edelwolan Housa, O C.8.T Road, Kalina, Mumbal

APPENDIX IV [rule-8(1)]

Possession Notice (for Inmovable property)
Whereas, the authorized officer Edelweiss Asset Reconstruction Company Limited (Acting in
its capacity as Trustee of EARC Trust SC- 453) under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of
powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002, issued demand notice dated July 10, 2025 calling upon the borrower Parsvnath
Developers Limited, Dreamweaver Realtors Private Limited, Dae Realtors Private Limited,
INZA Realcon Private Limited, Evergreen Realtors Private Limited, Oni Projects Private
Limited, Jaguar Buildwell Private Limited, Parsvnath Sharmistha Realtors Private Limited,
Parsvnath Hessa Developers Private Limited, Prasidhi Developers Private Limited,
Parikrama Infrastructure Private Limited, Springdale Realtors Private Limited, Scorpio
Realtors Private Limited, Pradeep Kumar Jain, Timebound Contracts Private Limited,
Parasnath And Associates Private Limited and Mr. Pradeep Kumar Jain & Sons and all HUF
to repay the amount mentioned in the notice being Rs 905,54,96,000 (Rupees Nine Hundred
Five Crores Fifty-Four Lakhs Ninety-Six Thousand Only) as on February 28, 2023 along with
further interests, costs and expensed thereon within 60 days from the date of receipt of said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower, mort-
gagors, guarantors and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under sub-section (4) of
section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on this the
24th day of September of the year 2025.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.
The borrower, guarantors and mortgagors in particular and the public in general is hereby cau-
tioned not to deal with the property and any dealings with the property will be subject to the charge
of Edelweiss Asset Reconstruction Company Limited (Acting in its capacity as Trustee of
EARC Trust SC- 453) for an amount of Rs 905,54,96,000 (Rupees Nine Hundred Five Crores
Fifty-Four Lakhs Ninety-Six Thousand Only) as on February 28, 2023 along with further inter-
ests, costs and expensed thereon.

DESCRIPTION OF SECURED ASSET

Jodhpur Residential Property admeasuring 17150 sq. feet
All'the rights, title, interest and benefits (both present and future) pertaining to all the pieces and par-
cel of Iand mortgaged by Jodhpur Infrastructure Pvt. Ltd. as more particularly described hereunder:

€ Eddelwsaiss

" Aasst Resaratristian
= 400 098

SrNo | Projects Unit No Unit Size (in square feet)
1 Parsvanath City J-062-F 1350
2 Parsvnath City J-062-G 1350
3 Parsvnath City J-064-S 1350
4 Parsvnath City J-065-S 1350
5 _ Parsvnath City | J-067-S | 1350 1
6 Parsvnath City C-084-F 1350
7 _Parsvnath City | C-088-S | 905 E
8 Parsvnath City C-098-F | 905
9 Parsvnath City C-098-S | 905
10 Parsvnath City C-099-S | 905
1 Parsvnath City C-100-S | 905
12 Parsvnath City C-103-F | 905
13 Parsvnath City C-103-S | 905
14 Parsvnath City C-104-F | 905
15 Parsvnath City C-104-S | 905
16 Parsvnath City C-105-S | 905
Total Area| 17,150

Mahindra FINANCE

MAHINDRA & MAHINDRA FINANCIAL SERVICES LTD.
Registered Office at: Gateway Bullding, Appallo Bunder, Murmbai- 400 001,
Corporate office at: B Wing, 3rd Floor, Agastya Corporata Park, Piramal Améti Building,
Kamani Junciion, Kuria West Mumbai- 400 070,

POSSESSION NOTICE

(For immovable property) Rule 8-(1) of SARFAES] Act & Rules
Whereas, the undersigned being Authorized Officer of Mahindra and Mahindra
Financial Services Lid, under Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and in exercse of powers conferred
under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002,
tssued a Demand Motice dated 15" July, 2025 caling upon Mr. Krishan Chand
(Bomrower), Mr. Surender Kumar [Co-borrower 1) & Mrs. Sarla {Co-borrower 2} io
repay the amount mentioned in the notice being for Rs.20,00,977.61/- (Rupees Twenty
Lakh Nine Hundred Seventy-Seven and Sixty-One Paisa Only) within 60 days from the
date of receipt of fhe said notice
The Borrower having failed io repay the amount. notice is hereby given fo the Bomower and
the public in general that the undersigned has taken possession of the property described
herein bedow in exercise of powers conferred on himfher under Section 13(4) of the said
At read wilh Rule 9 of the said rules on thes day of 25" September, 2025,

The Borrowerls in particular and the public in general are heraby cautioned not to deal with
the property (Secured Assel) menboned herein and any deabngs with the such property
will be subject bothe charge of Mahindra and Mahindra Financial Services Limited for an
amount of Rs.20,00,977.61/- (Rupees Twenty Lakh Nine Hundred Seventy-Seven and
Sixty-One Paisa Only) as mentioned hereln under wih interest thereon
The Borrower's attention i invited to provisions of sub-section (8} of section 13 of the Act,
in respect of bme zvadable, to redesm the secured assels,
DESCRIPTION OF THE IMMOVABLE PROPERTY
ITEM NO-1 - All the piece and parcel of the House, construcied on plot admeasuring 220
5q. Yards, Situated at Ward No.6, National Highway No. 10, Meham, District —-Rohtak
Bounded as follows: On or Towards East by: - Property of Karamber son of Sh, Ram
Kishan., On or Towards Wast by: - Propery of Vigay Kumar and Kishan Kumar sons of
Sh.Thandi R:am. On or Towards North by: - Nationa! Highway No. 10.0n or Towards
South by; - PlobofKnshan efe.

Sdl-,
Authorised Signatory
Mahindra and Mahindra Financial Services Lid

Date: 30.09.2025
Place: Rohiak, Haryana

FORM NO. 14 [See Regulation 33(2)]

OFFICE OF THE RECOVERY OFFICER-I/Il
DEBTS RECOVERY TRIBUNAL DELHI {DRT 1)
dth Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &

BEANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO
THE INCOME TAX ACT, 1961.

RC/342/2024 17/06/2025
BANK OF BARODA
Versus
SUREKHA YADAY
To,

(CD 1)-3UREKHA YADAVW/O SURYABHAN YADAY,
(CD 2) SURYABHAN YADAY S/OMURALIRAM,
BOTHR/OF-1-54 SECTOR 16, ROHINI, DELHI 110085
ALSOAT: R/OPLOTNO. 36, 2ND FLOOR, BLOCK -A, POCKET- 3 SECTOR-
15 ROHINI, DELHI 110085
(CD 3) VIJAY KUMAR S/0 MUNNA LAL, A-24 SHABAD DAULATPUR, NEAR
EKANSHNURSING HOME, MAIN BAWANAROAD, NEW DELHI-110042
This is to notify that as per the Recovery Certificate issued in pursuance of orders
passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL DELHI{DRT 1) in
TAI3130/2022 an amount of Rs 4726679 (Rupees Forty Seven Lakhs Twenty
Six Thousands Six Hundred Seventy Nine Only) alang with pendentellite and
future interest @ 10.50% Compound Interest Monthly wef 07/01/2019 til
redlzation and costs of Rs 50000 (Rupees Fifty Thousands Only) has become
due against you (Jeintly and severally Fully/Limited),
2. You are hereby directed to pay the above sum within 15 days of the receipts of the
notice, falfing which the: recovery shafl be made in accordance wilh the Recovery of
Debts Due to Banks and Financeal Institutions Act, 1993 and Rules there under
3. You are hereby ordered to declare on an affidavit the paricutars of yours assets
onar before the next date of hearing.
4. You are heraby ordered 10 appear before the undersigned on 1411002025 a1 10:30
am, for further proceedings
5. In addition to the sum aforesaid, you will also be lizble to pay
(a} Suchinterests as is payabée for the pericd commencing immadiately after this
notice of the cerificate f execution proceedings
(b) All costs, charges and expenses incurred in respect of the service of this
notice and warrants and other processes and all other proceadings faken for
recoverng theamountdue.
(ziven under my hand and the seal of the Tnbunal, on this date: 1710672025

RECOVERY OFFICER,
DEBTS RECOVERY TRIBUNAL DELHI {DRT-1)

together with all structures thereon, all fixtures and fittings, constructed, erected or installed
thereon or to be constructed, erected or installed thereon at any time hereafter during the
continuance of the security hereby constituted and attached to the earth or permanently fas-
tened to anything attached to the earth, all undivided interest in the underlying land relating
to said Immovable Properties and all rights to use common areas and facilities and inciden-
tals thereto, together with all trees, fences, hedges, ditches, ways, sewers, drains, waters,
liberties, privileges, easements and appurtenances whatsoever to the aforesaid land or any
part thereof, hereditaments or premises or any part thereof, whether presently in existence
or in the future belonging to or in anyway appurtenant thereto or usually held, occupied or
enjoyed therewith or expected to belong or be appurtenant thereto and all the estate, right,
title, interest, property, claim and demand whatsoever of Mortgagor into and upon the same.

Date: September 30, 2025 Sd/- Authorised Officer
Place: Jodhpur, Rajasthan For Edelweiss Asset Reconstruction Company Limited

REGAL ENTERPRISES LIMITED
REGD OFF: - SHOP ND G-2 PLOT ND 5 KOHLUIPLAZA BLOCK-CL MARKET,
FITAMPURA DELHI 110034
CIN: LT3100DL1989PLC 269075 Emall 1D: regalenterprisesimitediZgmail.com
Waebsite: regalenferpriseslimited. com
HOTICE FOR ANNOUNCEMENT OF RESULTS OF E-VOTING AT THE 35th (THIRTY FIFTH)
ANNUAL GENERAL MEETING (AGM) OF THE COMPANY

In ledms of Sections B, 108 and alboer applicatde previsions al the Companies Acl, 2093, as
ameraled, nead iogether wilh tha Companies | Marapemanl and Admnisiralion) Bules, 2074 and
in comgliance with applicable Regulabions of SEBI (Listing Diligalions and Desciasuns Reguirements)
Ragulatiors, 2015 a5 amondad fram Ume {o fima, the approval of the members was sowghl by
means of E-vatingoding through Balled Papar. The Company had provided E-Valing 25 well as
facility of Voting fhrough Ballof Papar io the mambars o cast their wates on the Resolufans,
proposad in the Motice of 35th (Thirty Fifih} AGM dated Friday, Sth Saptambar, 2028,

Thir Board had apocinled M, Devandar Sngh, Compary Sacralary in Praclice as tha Scrifinizos
for conducling the E-Valing! ¥Veling Shriugh Balled papar at AGM

Thie Scrulirezer s canied aud e scaufiny af all IBe sleciranic woles reciwed up (o e astdate af
risoEipd e Su'nia:,l_ 280 Seplember, 2025 W 500 PM. and a0 b Yalig dane al the &AM and
has submilbad his report on Manday, Z3th Seplamibes, 2025 o lha Chairperzon of the Maeding
Basad on the Scrutnizer's Repod dated f.n'l-:‘:l’“.-:lﬁ:,'_ 2910 Saplember, U020, Ihe Boand has dedlaned
fhe resills of AGM as undar

TATA CAPITAL LIMITED
iTi Regd. Offi

ice: 11th Floor, Tower A, Peninsula Business Park,
TATA Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013.

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
(As per Appendix IV read with Rule 8(1) of the Security Interest
Enforcement Rules, 2002)

Thig i3 w infomm fat Tata Capital Lid.(TCL} s a non-Eanking finance company and incorporaied
undar the provisions of the Companies Acl, 1958 ard having Bs registered office &l Paninsida
Business Park, Tower A 111h Fioce, Ganpatrao Kadam Marg, Lower Parel, Mumbai- 400043 and a
branch office ﬂnr'gsr-:ﬁpfrlam ot Mew Dalbe ["Branch”), That vide Onders dated 24,11.2023, the
Matanal Company Lew Trbunal (MCLT} Mumbai has duly sancionad the Scheme o Arrangemand
batwean Tata Capitad Financial Services Limited ["TOFEL") and Tala Cleantech Capital Limied
[TCEL") 85 fransferors and Tata Capitel Lemited {"TCL™) a5 transferee urdes the provisions of
Sechons 230 ba 232 raad wilh Saction G6 and ofher applicable provissans of The Companas A,
2093 {"said Schema’), In terms therepd, TCFEL and TCCL {Transferor Companies) akong with is
underizhong have merged with TCL, 85 & poing concem, ogedher wilh &l the properfias, essats,
aezalz nghls, banalils, inbarest, dubies. chlgations, abilibes, canfracls. agreamuants, securies el
wel 091.01.2024. In pursuance of the sad Order and the Scheme, all the faclity documends
exaculed by TCFEL and all oulstending in respact theraof stogd fransfered to Apphizant Company
ant s this TOL & enlithed 1o claim Bie sama fam ihe [Barawess'Ca-Borroaers] n barms hensol.
Whereas, the undersipned beng the Auihorized Officer of the Tela Capiltsl L. under the
aecurilizalion and Reccnstruction af Firancial Asseds and Enforsament of Sacurity Interast Ack,
J002 ard in exercise of powars conlerred under zeclion 13(12) read wilh Buka 3 of fe Securly
Inierest (Enforcement) Rubss, 2002, issued a Demand Mofos -18-06-2025 as below caling upon
the Barmowers ta repay the amaunt mentioned in fhe nolice within B0 days Irom the date of ke said
palice.

The Barrowers, having Fafied io repay the amount, nofics is hereby given to Be Bormowers, in
pariiclar and fhe pubbc, in general, thal fhe undersigned hbas fgken SwmboliciConstruchva
Possessian of the propety described hanain below in exercise of powers confarred on him under
Section 134} read with Rule 8 of the said Aot

Tha Borrgwers, In particular, &nd the pabdc in ganaral, are karsby cauliened nod b3 deal with tha
property and any dealings with the property wil be subject i he charge of the Tala Capital Limited,
for an amound referned io below slong with interast fhereon and penal interess, charmes, cosks et
from dateof damand nalice,

[The borrower’s altention ks invited 1o provisions of sub-gection [8) of section 13 of the Act,
inrespect of thme available, to redeem the secured assets.]

Resolution 4 of voles passed |n

-!-n-:lplh.n of Financial Statemants and [ aley ts of the Board of Direciors |

UL R
.zlrl:] .ﬂ.l,.-:lll_{lra |epean
Appulrlnr‘ll of Ms. Firdaus {DIN: 10650301} as directr liable i | 10:0.00
reliebyrolaton 0000000 | _
‘!“.j'.:'-'-.l'\.":l" af naw el ".If Mumurdnﬂm »* P.ssl:ll:-ellll:lr r.-f [ r'Ir.l:l 1y 10000
pursuan| ka ||¢ C-:ln'u anies -ﬁ. l E".'I1ZI
Alteration in e main I:-:lju-:"s clausa o fhe Memorandum of Assaciatan | LM
al Ihl IZ_|_'||| [!"II"l!.' |
Ada pllm of new sat of Articles af Asseciation of Company nursl.la1l 1R
o b Companies &eL #5113 |
Appoinirment of Ms Allya DN 104ET453) as Independenl Dirgdlo ' LI IR
f.lf |'1I.. Gun'.,-an'.
‘Char l[.m l-'luwraala:nr' of Mr. Firdaus [rl.rn Nan-Exsculive Direclor .I:- | 100,00
|".'||“I|' '|||l'||,. I}n ggkar ,,x&l;. il -.|r II-H. .,-"ll"lp.._:r"-'
“To consder and apprave borowing imils of he sompany 00,00
To issue securediunsecured, listed/unlisted redeemable non- - 11HL00

cormesitifle debentures on .lrlw.l} placement basis

i Thirty Fifth) AGM dased 5ih Seplember, 2025 are deemet lo-have been duly apareved by tha
mEmbers wilh requesde majenly on Monday, 29th Seplamibar, 2025, through Bemote E-Vallrg
and pall af ALk

The Resulls along with Scrutinizer's Raport are available g2 tha ragislierad office of the Company.
Thie sama arg a0 hastad on the Company's Websie e, www. regasanierprseslimiled cam and
ara ako available on the websita of WSE| Limited wwrw, miseLin

For Regal Entesprises Limited
Sdi-
Flrdaus

Place: Delki Whaole Time Director

(Acting in its capacity as trustee of EARC Trust SC 453)

epaper.f'tnan{:iaiexpress-;cnn". &

Date: 29th Seplember, 2025 DIN: 106558301

fawour of the resalulion

Loan Karme of Obligans) Legal Armount & Date | Dialn of
Account No. Heir{s)iLegal Representative (3) of Demand Symbalic
Motices Passession
T538T68 & | Mir. Jagat Parkash Bhatia, Rs. 25.00.2025
TT05640 H. Mo- IF - 48, Ward Mo 11-MH-1_ Near ML T Bus | 3,76 36,405
(Restructured | 3iané, Faddabad, Haryana- 121001 & 18063025
Loan Mo. | Mr. Akhil Bhatia
TCFLAD3IS30D | H. Mo~ IF - 48, Ward Mo 11-MNH-1. Maar 8T Bus
0011070831 & | Stand. Fardabad, Harvana- 127100
TCFLADZEEDD | WS Y.MF. ENGG
BO11070836) | H. Ma-IF - 438, Ward Mo 17-NH-T, Kaar N.1.T Bus

Sland, Fandabad, Harvana- 121004

Mrs Prem Bhaiia

H. Mo - IF - 438, Ward Mo 17-MH-1. Naar M T Bus
Sland, Faddabad, Harvana - 121001

Wr. Lalit Bhatla

H. Mo - IF -48, "Ward Mo 13-MH-1_Kagr M 1. T Bus
2land, Fandabad, Harvana- 121001

Based gn tha abaye repor] of El:rl.luu.aler the resolulion ne. 1 [0 9 as sel gul = tha Molice ol 35th

Description of Property: (1) HOUSE BEARING NO. |-FA5, AREA MEASURING 257 50. VDS,
SITUATED AT NIT, FARIDABAD NEW TOWNSHIP FARIDABAD TEHSIL & DISTT- FARIDABAD
HARYANA - 121007 MORE DESCRIBED IN RELINQUISHMENT DEED DATED 25102014 IN
FAVOUE OF MR, FREM PRAKASH BHATEA, MR, JAGAT BHATIA, MR, LALIT BHATIA, EAST ;
HOUSE RO, 1-F-<47, WEST : ROAD, NORTH ; HOUSE NO. 146-39, S0UTH : HOUSE MO, 1-F-45
{2} SSIPLOT MO T NABDR HUD MO, 5 AREAMEAZURING 300 2. vés, And Land araea Measuring
260 &7 vards stualed al NH-5 NIT FARIDABAD HARYAM- 121001 MORE DESCRIBED 1M
RELBNOUISHMENT DEED DATED 23102014 IN FAVOUR OF MR. PREM PRAKASH BHATIA,
MR JAGAT BHATIA, EAST | 58I PLOT NO-B, WEST ; 551 PLOT NO-6, RORTH : 85I PLOT NO-50,
SOUTH: OPEMNLAND

Dafe: 25.00.2025 Sdi- Autharizsed Officer,

Place: Fandabad {Haryana) For Tata Capital Ltd.

New Delhi




